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O R D E R 

31.07.2019  Arguments of Counsel for Respondent No.9 concluded. 

Counsel for Appellant heard in Reply.  

 

For arguments of Interveners and submissions with regard to the 

Applications of Interveners, parties to be heard on next date.  

 

 Parties should be ready with written submissions not more than 5 pages 

on next date with regard to the Appeal as well as the claims being made by the 

Interveners. Interveners should be ready with written submissions not more 

than 3 pages.  

 

 List the matter on 20th August, 2019. 

 

 

     [Justice A.I.S. Cheema] 

      Member (Judicial) 

 

 
[Balvinder Singh] 

 Member (Technical) 
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